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THE MINISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA): The 
number of writ petitions filed in the Cal-
cutta High Court against the Andaman and 
Nieobar Administration so far since 1963 
is as follows : 

Yetu 
1963 
1964 
1965 
1966 
1967 

Number 

2 
2 
6 
8 (upto 13th Dec. 1967). 

LANDING CHAlwES ON PASSI!NGI!ItS TRAVEL-
LlNO IN ANIMMAN VSSSI!LS 

5159. SHRI K. R. GANESH: Wal the 
Minister of TRANSPORT AND SHIP-
PING be pleased to state: 

(a) whether any landing charges are le-
vied on passengers travelling in the ADda-
man vessels' for landing in the Nicobar 
group ports; 

(b) if so. the reasons thereof; and 
(c) w'fether it is not the responsibility of 

tho shipping department to laud passenger,; 

a!J?' 
.: if .MINISTER OF TRANSPORT 

An .. HIPPING (DR. V. K. R. V. 
IlAO): (a) to (e). Information is bciDr: 
colJoc;ted and will be laid 011 the Table 
of the Sabha. 

IN'TEIlNATJONAL HOCKEY FESTIVAL AT 
LAHollE 

5160. SHRI K. P. SINGH DEO: Will 
tJte Minister of EDUCATION be pleased 
to s&ale: 

(a) whether it is a fact that India has 
agreed to participate in the fortlt:oming 
International Hockey Festival at Lahore in 
Palristan; 

(b) whether it is also a faa that PaIri". 
tan bas declined India's invitation to p;uti-
tipatc in the Hockey Festival to be held in 
India; and 

(c) if so, the reuons for India's accept-
ance of Pakistan's invitation, when Pakis-
tan declined India's invitation on a reci-
procal visit? 

1HE MINISTER OF STATE IN TrlE 
MINISTRY OF EDUCATION (SHRI 
BHAGWAT JHA AZAD): (a) to (c). 

The Indian Hockey Federation have agreed 
to plIJ'ticipate in the International Hockey 
Festival to be held in Pakistan durma Janu-
ary 1968 subject to Pakistan agreeing to 
reciprocate by a visit to India and plarmg 
the same number of matches in India as 
India is expected to play in Pakistan. The 
Indian Hockey Federation, however, dol Dot 
propose to hold any Intematio"nal Ho.:kcy 
Festival in India like the one i'ein& held 
in Pakistan. 

INDIAN FOIlEST SI!RVlCE 

5161. SHRI A. S. KASTURE: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of State Fore,[ Officers 
selected in the Indian Forest Service con-
stituted with effect from lst October, 1966; 

(b) the number of State Fore~t Officers 
belonging to the Scheduled Castes and SLhe-
duled Tribes selected in Indian Forest Ser-
vice; 

(c) whether these communIties ate ade-
quately represented; and 

(d) if nOl, what steps Government pro-
pose to take to increase the number of 
their members in the Indian Forest Ser-
vice ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI VIDYA CHARAN SHUKLA): 
(a) to (c). 703 State Forest Service Offi-
cers were adjudged suitable ior appoint-
ment to the Indian Forest Service at its ini-
tial constitution with effect from 1-10-1966, 
including 9 Scheduled Castes and 8 Sche-
duled Tribes officers. 

(d) For recruitment to the s,rvice thro-
ugh the competitive examination, the roles/ 
regulations provide reservation for the 
Scheduled Castes/Tribes candidates. More-
over certain cases are being reviewed where 
the adverse remarks in the character rolls 
had either not been conveyed or the repre-
sentations received against stich remarks 
had remained pending. 

I~EAvE TRAVEL CoNCESSION TO WOBnBS IN 
ANIMM~ AND NICOBAll ISLANDS 

5162. SHRI K R. GANESH: Will the 
Minister of HOME AFFAIRS be pleaStd to 
state: 

(a) the total number of worker. in the 
Andaman aDd Nicobar Islands eJltitled to 
Leave Travel Concession; 




